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UPON hearing counsel the Court nade the foll ow ng
ORDER

Heard counsel for the parties.

Consi dering the avernents made in the petition as
well as the fact that elections are round the corner, we
are inclined to extend the tinme for a further period of
three nonths from today.

However, we make it clear that the accused persons
should conply with the order of the trial court for their
appearance after the elections are over. It is for the
trial court to fix an appropriate date in the matter.

Crl.MP. No. 7990 of 2014 is disposed of.

The application seeking clarification of the order
dated January 30, 2014 be listed on April 21, 2014.

(N. S. K. Kanesh) (Renuka Sadana)
Court Master Court Master

*Not e - Appearance not given.
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